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Ttile: Introduction of the Code on Wages Bill, 2019.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very
much, Sir. Under Rule 72 (2) of the Rules of Procedure and Conduct of
Business in Lok Sabha, I would like to oppose the introduction of the
two Bills, the Code on Wages, 2019 and the Occupational Safety, Health
and Working Conditions Code, 2019.

As far as contents of this Bill are concerned, I am not going into the
merits of the Bill. The only and the strong objection which I would like
to raise 1s this. The convention of this House regarding the labour laws
legislation 1s that tripartite consultation will be done and consensus will
be taken. In this case, tripartite consultations were done but,
unfortunately, we have not reached to any consensus regarding the Code
on Wages, 2019 as well as the Occupational Safety, Health and Working
Conditions Code, 2019. This is against the precedence and conventions
of this House. The promulgation of labour legislation will adversely
affect the convention of this House. We will discuss its impact — whether

it is positive or negative — when we take the Bill for consideration.

Therefore, my suggestion is this. The Code on Wages, 2019, has
already been sent to the Standing Committee. Whatever the hon.
Minister has said is absolutely correct but the Occupational Safety,
Health and Working Conditions Code, 2019, which is to be introduced
as the next Item of the Business, that may be sent to the Standing

Committee. Also, the tripartite consultation should be done.



The stakeholders have to be taken into confidence in order to have the
labour legislation. With this objection, I oppose the introduction of the
Bill.
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PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72 (1) of the

Rules of Procedure and Conduct of Business in Lok Sabha, I have given

a notice to oppose the introduction of the Code on Wages. I do not want
to club the two Bills together; they are separate. One is the Code on
Wages; the other is the Occupational Safety, Health and Working
Conditions Code.

Sir, four Acts are supposed to be subsumed in this Code. They are
the Payment of Wages Act, the Minimum Wages Act, the Payment of
Bonus Act, and the Equal Remuneration Act. I do not understand what
is the compulsion of clubbing all these Acts together. I know that this



Bill was sent earlier to the Standing Committee; it was not discussed in
the House. They are referring to the Second National Commission on
Labour which gave its report in June, 2002. Now, after 17 years, they
are bringing it out from the cold storage. Among the trade unions, who
asked for a Code on Wages? This 1s a question which is not clear to me.
This has been done at the behest of the employers. FICCI and CII want
a single legislation which will be easy for them. That is why, workers
will be put in trouble. The voices of their representatives will not be
heard. A single Code on Wages covering all wages will be brought
forward. That is why, let it be sent to a Standing Committee again;
otherwise this Bill should not be taken forward. This serves nobody;
this serves no purpose. The interests of the labour are not particularly

looked into. That is why, I totally oppose the introduction of the Bill.
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